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Petition(s) for Special Leave to Appeal (Cvil)...CC 4996/2001

(From the judgenent and order dated 22/03/2001 in CW 12427/00

of The H GH COURT OF PUNJAB & HARYANA AT CHANDI GARH)

SHEELA DEVI Petitioner (s)

VERSUS

STATE OF HARYANA & ORS. Respondent (s)

( Wth Appln(s). for c/delay in filing SLP )

Date : 31/07/2001 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE S. P. BHARUCHA
HON BLE MR JUSTI CE Y. K SABHARWAL
HON BLE MR JUSTI CE BRI JESH KUMAR
For Petitioner (s) M . Ch. Shansuddi n Khan, Adv.

M. Debasis M sra, Adv.

For Respondent (s)

UPON bei ng nmentioned by the counsel the Court made the foll ow ng
ORDER

Li st on the schedul ed date.

We decline to make any interimorder in this matter for the
reason that the inpugned order was passed on 22nd March, 2001 and the
matter was registered on 27th July, 2001. A petitioner who requires
four nonths to conme to this Court is not entitled to any ad interim
relief.

. SP1
(N.  Annapur na) (Shel Iy Sengupt a)
Court Master Court Master



